BEFORE
HON’BLE MR. JUSTICE S.R. SEN
CRP. No. 38 of 2012
WITH MC(CRP) No. 200 of 2013

10.03.2014

Heard Mr. O.D.V. Ladia, learned counsel appearing for
and on behalf of the petitioner who submits that, as per the report
of the post office, the notice has already been delivered to one Smti
Wanplimon Lyngdoh Shepherd resident of 15t Honey Street,
Mount Helena; Western Australia 6082, Australia. The learned
counsel also filed the report before this court supporting by an
affidavit which is on record.

I have perused the affidavit as well as the letter of the
post office which is Annexure-III of the affidavit. So, it is
understood that the service is completed.

Since the Lower Court Case record has been received, list
this matter for hearing.

The learned counsel for respondent No. 1, Mr. J.M.
Thangkhiew is present assisted by the learned counsel, Mr. J.M.T.
Blah.

As suggested by the learned counsels, list this matter

after 3(three) weeks’ for hearing.

JUDGE

D. Nary



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
MC(CRP) No. 200 of 2013

10.03.2014

List this matter after 3(three) weeks’ along with the main

case i.e. CRP. No. 38 of 2012.

JUDGE

D. Nary



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
WP(C) No. 189 of 2011

10.03.2014

Heard Mr. A. Khan, learned counsel for the petitioner.

The learned counsel for the respondents’ No. 4 and 6 Mr.
P. Nongbri informed the court that the learned Sr. counsel, Mr.
V.G.K. Kynta is not well, so he could not appear, and prays that
the matter may be adjourned.

The learned counsel, Mr. H. Kharmih for State

respondent is present.

List this matter after 2(two) weeks’ for hearing.

JUDGE

D. Nary



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
WP(C) No. 203 of 2012

10.03.2014

Heard Mr. P. Nongbri, learned counsel for the petitioner
who informed this court that the issue involved in this petition is
pending before the Hon’ble Apex Court, and prays that the matter
may be fixed after 3(three) months to which the learned counsel
for respondents’ No. 1 to 4 Ms. F.K. Syiemiong as well as the
learned counsel for respondents’ No. 5 and 6 Mr. H. Abraham are
present and has no objection.

As prayed for, list this matter after 3(three) months.

JUDGE

D. Nary



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
WP(C) No. 319 of 2012

10.03.2014

Heard Mr. R. Jha, learned counsel for the petitioner.

Also heard learned counsel, Mr. D.K. Acharjee for
respondents’ No. 6 to 14, Mr. R. Debnath, learned CGC for
respondents’ No. 1 and 2 and Mr. R. Gurung, learned counsel for
State respondents’ No. 3, 4 and 5.

The matter is part heard.

List this matter tomorrow i.e. 11.03.2014 for further

hearing.

JUDGE

D. Nary



